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Arrest of Workers at Bokaro Steel City

262. SHRI M.H. GOWDA :
SHRI K. LAKKAPPA :
SHRI BAIDHAR BEHERA :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state 3

(a) whether it is a fact that more then
100 workers belonging to a Union have been
arrested at the Bokaro Steel City;

(b) if so, the reasons of their arrest;
and

(c) the steps taken to mect the demands
of the workers ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
(a) Yes, Sir,

(b) This was due to unlawful activities
of the workers during the strike organised by
Bokaro Ispat Kamgarh Union, which is not
a recognised Union.

(c) The demands of the workers have
becen referred to the arbitration of labour
Commissioner of Government of Bihar, who
has asked the parties to file written state-
ments on the mat‘ers of di-putes.

Report of C issi for Scheduled
Castes and Scheduled Tribes

263. SHRI BHAGABAN DAS :
SHRI CK. CHAKRAPANI :
SHRI A.K. GOPALAN :
SHRIMATI SUSEELA GOPA-
LAN:
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether itis a fact that the Com-
missioner for Scheduled Castes and Scheduled
Tribes has submitted his Annual Report to
the President;

(b) if so, the main
made by him;

recommendations

(c) the reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE





